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$5C prays for further time
to file counter, Heard.
Time granted till 3.,9.03
; for counter. ;
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Ld.counsel for the ~ y
applicant present, Shri Or fekatf 2? i 094411 j /
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Heard., Time granted
till 13.,8.2003 f£qr counter,
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Applicant is absent.Lds
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3.9.03
Applicant is absent. Ld.
SSC prays for further tim
to file counter Heard,
Time granted as last chan
to £file counter by 17 «9.03
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17 .9.03

Appl icant is absent on
call. Ld.SSC prgys for
further time to file counteg
Heard. Since last chance
has already been availed,
the prayer for further time
is rejected. Put up before
the Bench for furtheAr ordersg.
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Order dated 4,10,2004

Heard Shri G.N.Rout,learned counsel
for the applicant and Shri S.B.Jena, learned
Addl.Standing Counsel for the Respondents and
perused the materials placed on record. It
has been disclosed by the Respondents that
the applicant has already been granted the
benefit oi’z;inancial upgradation under the
A.C.Ps Scheme and 2né A.C.P. with effect
from 9.8,1999 and 20.4.2000 respectively.
They have already drawn arrears of pay till
February, 2001 and instructions have already
been igsued to Station Engineer, Doordarshan
Kendra, Agartala to draw arrears from March,
2001 onwards and to make payment to the
applicant, who in the meanthme has been
transferred back to Bﬁawanipatna. The learned
counsel for the applicant submits that a

time-limit may b€ fixed sc that the Respondents

. will disburse the amount within that time.

Having regard to this submission, we directv

that the Respondents should draw and disburse
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arrears from March,2001 on wards by
31.12.2004.
With thig direction, the 0.A.

ig disposed of. No costs.
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